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or not? Or, is it merely a formulity that
we express our objection to it and then
“the majority rules it out and carries
through with the Bill, till it is struck
down in the Supreme Court some months
bence? There must be some valid way
of finding out at this point whether it can
or cannot be proceelled with. Some legal
opinion must be available other than the
legal opinion of the Government as given
to them by the Law Ministry,

SHRI G. VISWANATHAN: Ther: i
a precedent when the Attormey General
was invited to give his views on the floor
of the House. You should direct the
Government to ask the Attorney General
to come here and give his views.

DR. G. S, MELKOTE: Sir, | would like
to read a few sentences from the Com-
mittee of Jurists' report on Telenganu
Safeguards. héaded by Mr. Wanchoo:

“The implications of the Supreme
Court judgment being clear, the ques-
tion now is whether or what provi-
sions can be made which would make
it possible to provide safeguards in
the mattey of public employment or
appointment to the people of Telenguna
area of Andhra Pradesh in keeping
with what bad been going on since
21st March, 1969. We have already
indicated that in view of the interpreta-
tion placed by the Supreme Court on
article 16(3), it is no longer possible
to make any law or rule prescribing
residential qualification in a part of a
State for appointments within thot
part. Any law or rule so made would
be bad and would be lable to he
struck down as wltra vires the Consti-
tution.”

SHRI M. SATYANARAYAN RAO:
The Attorney General was also a mcm:
ber of this Commitiee.

MR. SPEAKER: What precisely
you want, Dr. Melkote?

DR, G. §. MELKOTE: In the bill
they are introducing, they have not indi-
clﬁedtheMnnderwhichtbcymin-
roducing the Bill. Secondly, whatever
they ‘are dolog is going to affect only part

dn
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of a State and hence ﬂwy .cannat - ull:ro—
duce the Bill in this form. s

MR. SPEAKER: I am sorry, I will
have to postpone the consideration for
points. . So, we will postpone the consi-
deration of this item.

15 hrs. '

SICK TEXTILE  UNDERTAKINGS

(TAKING OVER OF MANAGEMENT)
BILL—Conud.

MR. SPEAKER: We will now tuke up
the next item, namely, the Sick Textile
Undertakings (Taking Over of Manage-
ment) Bill. Shri Dinen Bhntmcharyya
will continue his speech.

SHR1 DINEN BHATTACHARYYA
(Serampore): Sir., in the list of business
this Bill is mentioned as “Sick Textile
Undertakings (Taking Over of Manage-
ment) Bill” instead of calling it *“Sick™
Textile Undertukings.

1 would sav that confusion has been
sought to be created on this issue of
nationalkation. While T was speaking
on this Bill the other day, the Minister
stated that Government had no intention
of nationalising the textile industry as a
whole. Yet. in the Statement of Objects
of Reasons attached to the Bill it is
mentioned that this legislation is pending
nationalisation of such undertakings. So.
1 want a categorical answer on this point.
Government are mot certain as to what
measures they should adopt in. respect of
this industry and, therefore, they are
bringing forward this bill for the rehabili-
tation of the sick mills,

15.02 hrs. -
[MR. DEPUTY-SPEAKER in the Chair]

Who is responsible for the present state -
of sffairs of these sick mills? ' The ma-
nagement of these mills frittered away
their_ossets, cheated the sharcholders and.
even swallowed the money due to the
workers in respect of . providem fund.
Crores of rupees  are lying - unrealised -
from the ~management, not - only . their - .
contn'lmﬁonbui &lsothecmlrﬂmﬂnn Hf--
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Coming to the provisions of the Bll, it
is provided that the government will make
a regular payment “of an amount to the
extent of Rs 30,000 per annum” to the
owners of the sick mills to save thes:
industrialists. I do not know what is the
necessity for thiy payment,

Then, in clause 7(b) it is stated

“all or any of the rights, privileges.
obligations and liabilities accruing o-
arising herein before the said day shall
remain  suspended, or shall he en-
forceable with such aduptations and in
such manner as may be specified in
the notification.”

This clearly means that any right, any
privilege, as per the law to which the
workers were entitled before the closure
of the mills will be suspended by pas.ing
this Bill, that is. after 1aking over the
management. This 1 a clear wiolaton
of the principles of natural justice and also
the right of the workers.

Again, there is a provision in this Bill
that the Government after taking over
the management and the Custodian wall
be entrusted with all powers to manape:
these mills will be enutled to even re-
trench or not to give appointment to
any employee whomsoever they like. Their
only obligation will be that they will pa
one month’s pay as compensation. Hoe
also, I want to make an emphatic protest
against this sort of behaviour, this sori
of attitude, of the Governmsnt after tak
ing over the management of these con-
cerns,

In the meantime, I know, some mills
were taken over by the National Textile
Corporation in Maharashtra and the
workers of these mills were not given

Iso, T know, the minimum bonus
hot to the workers even aficr pass-
ing of the Minimum Bonus Act.
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In this way, the other amenitics which
they are entitfed to get are being demied
to the workers of these taken-over mills
So, while youn are taking over the manage-
meat and you wre paying compensation
to the owners, you are at the same time
denying even the minimum privileges and
rights which the workers are entitled to
get as per the law of the land.

T know, in some cases, in Tamil Nadu,
the workers had to fight to get even the
benefits of the Factories Act. They werc
not paid over-time wages although they
were ashed to work overtime. They
«were not paid due wages for extra work
done 1 am not against taking over the
management of the mills, But why are
you hiding the facts? On the one hand,
you are saying that you have no intention
to nationalise the textile industry, on the
other hand, you are saying that, as a
stepping stonc to nationalisation, you arc
bringing forward this legislation, Because
under the Industries Development and
Regulation Act, you have limited powers,
under this Bill, you are taking the powers
to heep these mills under your manage-
ment as long as vou like. Why this donble
dealing” 1T say double-dealing in  the
sense that you are not straight-forward.

Coming to certain other aspects of the
Bill, now you want rehabilitation of the
industry. T know, in West Bengal, avout
the cost of the main raw material, that
is, cotton, the mill-owners have to pav
more than what the mill-owners of Guijn-
1at and Maharashtra have to pay, Just
like «teel, I demand that price of
raw cotton should be the samg everywhere
throuchout Tndia, so that the mills in any
one State do not have to pay more than
what the mills in other State, pay.

Another aspect that ¥ would like to
point out is this ¥ do not know whether
vou have got any idea about the<e mills.
You have yourself stated here that ‘in
the meantime. the owners might friticr
away all the assets’. T can tell yon that
the assets have already been frittered
away and you have to start every thing
anew. 1 do not know why you arc pio~
viding fot payment to these owners. why
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{Shn Dmen Bhattacharyya)
you aie saymng that if so many spindies
are there, jou wil juy them so muk
amount, if so many looms ate there, you
will pay them so muwh amount Why'
All those firms had vanious souices lor
finance, they were taking momey as Joon
and they have not paid any dividend tu
the shareholders and they Thave alw
swallowed the Provident Fumd dues ol
the workers You must icalise all thes
and then only think of paving anv return
to those owners

I will again appedl 1o the non M
ter that he must have a first hand know
ledge of th¢ situation and should not dd
ny any nght or privilege that the woik
ers were emoying betore these mulls wer
cJosed Those things should be continucd
av before and ther. should not be am
retrenchment All  the employtes who
were on the pay-rolls on the day the nuil
were closed should be taken bach and
all the emoluments and other privilepges
which they werc petting should be res
tored to them

With these words T conchide

st Tl Wi Wi (3
e, ot faw Ao foar o @ wee
¥ gRq A WWEA FIAT § 6 AWAT
WA A W WA AFE FIATE | Hhew
WS W W TRIEA T & waw
7 wq wut gf ot A wrady Ierewe
gt & af 15 fave 1 zrew faar
T AT W ¥ &Ey gy AW ¥ § wrow
yurgfran daan 55 faar =
AR A®T T |
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MR DEPUTY-SPEAKER. How mwuch

time you want? 55 minutes? If you wamt
to take the whole tme of your Party, I
have no objection That » a matter
between you and your Party

H vafgr wif Wi T W@
-

AT, T FAETEH TTRT AW N qwE
qFet, gUAT WY a€ TR 8 1 www
AN 3 A 4T-u dfgew &, 1 &qw
80 arg fegzeq fown &% @ &,
&1 ar| wF F wIT "; AT W qfeE
FIRNFE L | 29 4 §TNT 60 FAT
fFamm s AT g amaT & 1 @
wRE T Y | 7R 30 FUT § ST
nFEY  33dr g% TEEY T F O
W AFHIIeA TEE! ¥ HIT wA aw
fFq a7 ear AEY amr 2 F9fe T
&= T amg v g 7 &Y qAT SR
THET | 9 T3 ALY FgT I FHAT
fremredraarami ¢ gt ¥ am
frdY %Y & g a7 A1 TR § W
¢ g WAAT AFZT | 4g LEEY FAW
mya F & fog wvft aw wadr ofr
? 1 o 2w wraTe goT aw 300 faw
feqram ® &7 w17 57 664 A W
fam gy w§ ¥ | wfes = war @Y o
I 7 TeEeY WY avew sy Ay fear
mr ¥ 1 fosw Tew ww oy ey
T 17 Ay AY iR & ge fant o
2wy fsar | PealT FE gt
AT RS nex § W wwr
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iy A Ayl W ®N daT Wi W
gk wer fear waT OR Iw W A%
F& geemd & @er fear o
AfeT W g Wl WE e F W gATSR-
e femd SR qw faa Far §
fr o o% W T 1 TEEET
¥y dror 7 el W AW W WK
JaTE ¥ ¥ fgara ¥ w9
g ¥ @Ay ar afaw dernl ai—
Ig o QT avg aw § fowa fe
# gvuqre AT WA § )

46 fod ww ge ¥ W ST Q@
§ ea ¥ ot § Sy w12 AT
& w0w Fazsw 0 5@ ¥ 60 I
wfa® s w77 § ox afy feaew
54 fosum ga & feona & samm
6 &1t freitum gA ww dar gar § 1
wfa & fragw wo wgar g fe ag
A 12 9ra feywew 57 46 fae &
& 9% & Wi @ 3= @ § T Ay
€@ g ¥ g fo ot aw g e
%1 WY ST 97 IgAT TRARE 7
&< fagr | waw 7 9w = e W g
# fomy ot s faw fase = et
fodf faeft 1 Al st et & w0
6 wrw fweq oY ww @ § ¥y o A
sfmsa A AE IS wQRE
FUET TF FAEIT T F GrHY WA
gt § 1 % faw ww ot § Wi ag
FOAX w10 W W § afeq g FQ
Fropr Ry dd g §
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oagww RAQE ? wT1066 ¥
0w ¥ 18,20,915 «W¥ e
BT T WA T FAAY | 5W@ 8 AR
€o Qo wWrko & SWT A wYEwr
AT

ot temofte T (wefige ) w6
famr &7

ot Twtag i v =R s
gareee faew 1 1967 ¥ 31 W@
wifad= w® T1 S A W<,
9 W™ 20 FATT o Qo ATEo FT T
gl $aTqT | 1969 ¥ 50 ww
53 gWIX wWifid= @ ® =r
AE F AT AT 15 AT ToqHoATES
T FAI T FTTATIT qAT 12 AW
11 g9R uafgfed i€ &1 W=
T8 w@mEr | dar wagr w7, qan
HTHETTHT W A7 FT FTEIE THAEY |
¥ vt Ay T ¢ i Qe frer W
w @ ¢ AN daw gfade
gogdontie X TAEIfEEr ¥ w7
1 §U% 46 7T 90 FATT FT FHAT
gt f& orrarw A A& fam
21 & frdeqw o wigar § s gawr
Wt AT o9 § A 96 W § e
TF FAT 46 TTq Fqq Fagd &7
*HTT ¥ XES W9 ¥ Wiy 39 fn
wrafafadt W §-4 %07 55 A Wi
sus wogd § 2 v W 57 W owv
eaw b ww oo ww gy K
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[ T fag wi€ wwi)

T § e o gt 4Y ag gew
A TaARE IR TH-HET FA § R
9 38 farag & @rq fo g ofyw
TG AreTQE A 4 UF WA FA
wiTE A @ | &feT gad wre & fdew
AT qrear g e gt ¢ fat wr o
¥ fqo sr9 @Y 10 FOT ‘AT Y
wifa &y #, afra dfwew, @ Ia%
12 71& fereeq &1 71 THq ¢ #
FAAAT § 10 U7 7 5T Bfie,
WqI A& 1% A F aw 3@
a & IR 6T A oS @I FET
il

srgfrte & fag smow st 17
FOzT &1 fwr @ ¥, TR wEew
¥ § g wg g fF W o wE
feqee avx 7€ gU & AT 6 e fere
RgraagafiaTd 3 | gm? mET
¥ 1951 ¥ ux afew qEf Txwee=
& fag gee #1 4t 9w afer ar't
q e qw ) faerT Y 9w ¢ & A
&9 1952 % feqiZ g A ) AW A
d g% 9g | AIRE § W A&
¥ogr arm 1 ¥ wmar g e
HAY AgRT ® IW ® oo A )
vy fear g & 5

“fae 1 TEUT qGT SMTEE @Y

WF e § fa=pe @ ST AT | e
¥ woft o wEY @ W R e
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IET spafeq® o ¥ A ard Wi
sfreY & o o a gfeaii w
waf s Agr v v faey
o Wt aga g grew ¥ arg A,
wraz fag fae™ 10-15 awt ¥ 7
A e far s § W T Sy g
& v Arew 2§ wEr & JmAl
& frm wg o Iomeere WY faefied)
¥ &9 2 gU ¥ 41 37 9 q6t ¥ ol
g7 wifx X F 14 g W A | WA
¥ =t gu fret @Y o ¥ fg W
sTieaY #Y wgEwar av or #Y @ g
TEar & avre o) fydr € @R,
wT FETIE wfz AR ¥ 0¥ feend
2 7 wEY & A9 g1, Samw, foife,
TR AT | Y FFT I F I §
AT & weeT T FTAT WY aga sErE-
HTT AN W T 108 v T wvEr A€
4t gafog 198 &t At gt Wi
ravr an gf ¥ qafs W oaww ¥
a2 AN AT TR F alw A
Rawrar ¢ frm o WA 1687
agt #Y Fah forer WY Aure fe
SdT o T ¥ ogwA et ¥ ofied
W waw g ¥, qod s,
Tga @y afew = Yom, v w5
& 1 708, wuedtweEy s A feafa,
waRee wfrw o, Wik vaw Fwie
T (9 526)"

& ‘wnwar g fs oY fasw &Y wrly
e Ty § I QY Rl agRe
w1 sapr savn avrer W € wwi
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f5 o wd W wfenEm Wi
ol &1 afer qEf & /T e
#Y gTera Wi gw U feaefivz € gro
w1 37 fené & aotw farar &)

A AW W AT I W A
2, o fawr ¥ Qar v T § f' 1000
federm 9T 50 & & fggmw & w1
100 = 9% 1 Ta7 & feara & wfw
g e fear w0 wgr 3%
oS ¥y a1 g, & o Faer v gsgr
W|TATEATE N 1956 7 TN %7 4T /T
e 31 s w1 91 WK @ faw A
10 T & AW ¥ FT 150 WA ¥
T Ao fad WX 59w ¥ vy dfea
B TP F 4 FAT § wGF w7 FC
frmr + W@ 3§ A uuar de oAw
#frrer 31 W@ § FAT FT 4 WO
WY A I 1 F foqr & o= 39 =y
AN AT W qT FG A T g 7
9 ¥9 §eaeE ¥ wwewe 3 § f e
oTT #Y 7 & ¥ A "Wy 1000 fevew
9T 5 4 & WK 100 W 9 10 &
%1 W wrg durfew |are dav v
gNE ANENT | 05 ¥ wlus
w & 3y afy awwar

W faw 7 qwgd & o W
wgEfa s RIA g & asar
qIY MW SX At B} oy 2
@ § i gl aww Agrw w2 e
w1 {aw W gk v e @ €
Rt sww
TWHFA OO PRI & 3

W A ¥ feaw ¥ o for W
aft 26 ofewr B & fgm &

I AL F 52 WA WA WE
fadr oy )

W ¥ ax g frdew wow
wrgar g 6 w7 g wig fRayr s wor
Tq ¥ ¥ § AfFT 97 A v ST
W A W
/B vy & g e § g
faa mfasr ¥ fawr v faa &7 g3t
FwArFr E 1w ey WY A G, qg
W AT §, g9 TE {0 O qga
AT WTgY ¢, Sfed o e F fadaw
AT wqgaT g f W frw #1 s
HLT F IH WY FA 7 79 vy wmnx
T TOHT At AR QAT wfgy 1 ow
qefafrede< agr #79 T W awan )
T & ag waar e # adww-
I oy e aw @, W@
T Yt B oFEw s e a0
¥ T A § a1 JA AT $7 @
FIM I ) IT W ShEEw
qrgar Wt 78 @Y, sy oredfaw
Y g1 =1fey | @ fha dverr
N fgd fr orsx e &
AT & W | N daw § R oww
& oY et wrer s @ §, faw W W
T wax gra ¥ forar @, 9w A o agw
Tz g 1 gard gy w5y fawr &
a9 T A A e ¥ far qn, fow
FT ATH TAWY H127 fer §, 99 WY grew
T WY AT OWT Q@S | RS WY
©: o ¥ avw 7 R war & o e
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[t ooy wr W]

agt #r EQ (aslt § oy WY S
faw @ g, a0 i frwr v 24
afier o foer gart agr & 9o o &
TA R Ide e NRaqm g
I & waemar W@ g 7 1971 ¥ 9w
# gre || WY 42,32,650 w7IX AR
w8 &7 a7 Ay foram ma, €0 qwo mrfo
W 13,69,720 9% AFT § | q¥
aw f9e ¥ 66,34,941 ¥ F9AT ¥
wogdt &1 fowr & o fmw @
AAAT AT WTE | 1966 § 7 &7
1971 a% ¥& faq ¥ o amw frar
4% 1,30,54,897 ¥F aF FT £ |

# favew s W ¢ (w ew
T8 a3 ¥ waw ¥ & faw o g,
wiEwqq, e s & fax
aark § ¥¥1 v = & owrede
AT ¥ Y iaary wAgA w©F (waet
§ #W ¥ wH gaAT A1 ubEw AT ¥
fag | w@ & |rq & 9¢ T AAEE
twmamam s eq Tz fan «r
FHET ATET 1 Wl AErEw 4 %@y %
I AT W TR W ET @ L
afewr ¥ @ WY X oF  wyEAE
¢, wTWT & WY AW F 9@ ARG A
T 999 <it, T €T a7 *7 FE
T AT W F g e aeatee
TAFIRE, WadHce W7 O q@ ¥
fag-davs ¢ o

SHRI INDRAJIT GUPTA (Alipore) *
This Ball, apart from the detauls of its
provicions which I shell come o a [itile
Inter, reprosents in & Way & new departure
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of State policy or Government policy. This
18 the first time that Government are
entering 10to the comsumer industries in
this country on a big scale. Up till now,
public sector, nationalisation and so on
have by and large been restricted to heavy
basic industries or industnies of a strategic
nature which are wital for the economy
We hed been demandmmg and urging for
many years that at least the production and
distribution of thoss esscutial consmodities
which are vital for the day-to-day existence
of our people, particiularly, the lower in-
come groups, should be taken over by the
State  Pressure of certain circumstances
which are described here in the Statemsent
of Objects and Reasons, has compelled the
Goverament to come forward with this
mece of legslation to take over 46 nulis
There arc already a number of other textile
mills which were taken over either by the
National Textile Corporaton or by State
Governments and State corporations or by
the Tndustrial Reconstruction Corporation
So by and large a g scetor of the textile
mdustry or a big segment of it not the
mejor < 'ment but a g or substantial
seament of 1t 1« mew coming into the public
sector I can only hope that this is or
will be the precursor of similar action n
respect of sugar cdible oils and ewential
drug~ 1f the poblic sector, durmg the
course of the Fifth Plan, has the boldness
and the viion to euter these fields also,
then perhaps at least a part of the misery
which the JTow income groups and the
poorer scchons of the people are suffering
from at present due to the ever-increasing
prices may be alleviated

Although the statement of objecty and
reasons ays that the ultmate goal is to
substrve the interest of the general publc
by the augmentation of production nad dis-
tnbution at faic price of cheaper vaneties
of cloth—very laudable objective no doust;
we do not know how far we will sucooed
m achieving 1t; let us sce—the selection of
these 46 mills has been due to the fnct that
they have fallen sick, sickness being what
18 defined here in the Bill, secording to the
Minister If they bad not Tallen sisk io
terms of this definition, they might still not
have been taken Over.
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.My friend, Shyi Raomsinghbhei Vermu,
civad instances of two or three mills, to his
kaowledge, which are running—they have
aot yet put up a closure notice. You heard
his description, the symptoms of the
patients. I do not know to whet degree
these symptoms have to increase before the
Minister will decide they ars gick mulls,
They wait until everythiny is frittered
away, all the moncy is looted, the owners
run awsy with all the monsy, the mill
closes down and people sre rendered un-
employed. Then only it is going to be a
sick mill.

There is the classic case of the Lakshmu-
rattan Cotton Mills, Kanpur, It was raised
here. For three years no bonus was puid;
lakhs of rupees being share ot the workery'
provident fund cootribution have not oeeu
deposited, luhhs ot rupees of kSL contribu-
tion have npot been deposied by wWwe
management and Rs. 31 lakbs are due as
arrears of income tax by the company. An
investigation committec was set up some-
time ago by the Central Government. It
recommended that the mill should be taken
over, But the State Governmcnt did not
agree; they said *we are going to conduct
our own investigation’. Although the mull
is formally still running, 5.000 spindles are
idle, but according to the definition 1n this
Bill, it is not a sick mill.

Then there is the cose of he Saksaria
Mills of Bombay which the Minister knows
very, well. The owners bad run away with
all the money; they were showing losses
year after year. It was cloved dowan and
It was taken over. In two years, it was
showing a profit of Rs. 94 lakhs. Thus
oursed back to health, earning & profit of
Rs. 94 lakhs, it was handed back to the
same employers who had looted and ruined
it, Agsin they started looting and ficecing
it. Again it clesed down, I do not know
Now it is in the lst of sick

mismanage and loot these concerms and
then they are taken over. This is the oldest,
largest, and oest-established industry in the
country emjoying an cntirely protected
market with a huge potential as cverybody
requires cloth, there 18 no cumpetition from
imports. Yel th:s is an eloquent commen-
tary on the way the capitalis system works,
with Government giving them so many
incentives, “acihities, benefits and con-
cessions pai. fo' by the taxpayer with a
completely protected doinestic market. But
they have rduced some of the best owils
in the country to absolute junk by simple
robbery, thirvery and loot. Now they
have reachec 2 viags when they are being
taken over. We welcome it, of course,
but I want a cstegorical assuramce from
the Micister on th= lioor of the House
that these mills will not at any stage in
future be Landed back to these same
peoplz who have ruincd them.

THE WMINISTER OF FOREIGN
TRADE (S4RI I. N. MISHRA): Yes,
mot to arybody clsc..

SHRI INDRAJIT GUPTA: Nowhere in
the budy of the Bill is there anything
staleu ubou! this being the first step ro-
wards compleic nationalisation. It is
stated only 1n the siatement of objects and
Ieasoas,

MR. DFPUTY-SPEAKER:
long title.

And the

SHRI INDRAJIT GUPTA: Yes, and the
long title. Nowhere in the provisions i»
there any finality or definiteness about the
period for which the management is being
taken over.

PROF. MADHU DANDAVATE

(Rajapur): There also, it did not say
nationalisation, but “pending nationalise-
tion.”

SHRI INDRAJIT GUPTA: Pending
nationalisation. It may pend for 50 yewrs.

SHRI L N. MISHRA: Yesterday I
said in my soeech that the earlier reyulation
was only for 15 years.
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SHRI INDRAJIT GUPTA M Mishra
whon you reply, you make it very ciear
what the commitment »3 I hnd, tor
example, 1m West Beagal—he must know —
i some of the oulls which were lyng
closed, which have bscn taken over with
the asustance of the Industnial Revonstruc
tion Curporation, the Boards o. Directors
have been shightly reshufled One or two
new people have been brougut in. but the
majonity of the directors remam the same
people who are responsible for what has
happened. This 15 not the proper way of
setung about 1t

Other Members have also expressed then
concern, and if this 15 gowng to be done,
this whole thing will be reduced to a farce
The consumers have been looted, and th.
cotton growers have been not looted but
in gsome parts of the country certainly they
have not got their dues

A very important pomnt has been
mentioned by my friend Shn Bhatta
charyya, that without equalisation of cotton
prices all over the country, the weaker
mulls, the smaller mulls, mills which have
got lesser or smaller resources mm many
cases have faced such difficuities regarding
their raw miaterials supphes that they have
had to be closed down also 50, equalisa-
tion of cotton prices 1s very very important
as has been done in the case of coal and
steel Otherwise, the mills swtuated in
those areas which are not cotton growing
areas re always casualties And this is an
unfarr discnmination against them to the
benefit of mills which are situated n the
cotton-growing or near to the cotton-

growmng areas

Another point I want to ramse is there
seems to me to be—I do not know why—
a great multipheity of agencies visuahsed
here There is the National Textile Cor-
poration; there are textile corporations in
various States There 15 the Industnial Re
construction Corporation, and now, accord-
ing to clanses 5(1) and 5(2) of the present
Bull, these 46 mulls sfter being taken over
may be managed by either some individual
custodians or by Government companies
acting as custodians. So, we have got flve
or six types. even now, of management of
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these various {extide muls which have beea
tuken over I would hke to know what fs
the thinking of the Government in this
matter As far as steel 18 concerned they
bave thought of a holding company; one
central, overall holding company which wall
regulate the prduction and operation of all
the steel mulls But here we are having
five to six ddferent agencies There 15
nothing to indicate here whether Govern-
ment s thinking on the lines of a big
textiie holding company also tor all these
mills i the public sector

Then the dehmtion of fexules undei
clause 2(g), I Snd, includes jute, “cotion,
wool, jute, synthetic and artficial (madn
made) fibres™ In that case, 1 would hk.
to know from hum whether they have 1n
contemplatuon alo to take over a whole
number of sick jute mulls which are lymng
closed  lhere 15 nothing to indicate it
because the preemble and the Statement of
Objects and Reasons talk about the supply
of cheap cloth to poor people, but what
about the jute mills which are lying closed’

Then theie 15 the question of compensa
tion My triend Mr Bhattacharyya men
tioned 1n possing that Rs 30,000 per
annum 15 to be paid for taking over the
management As far as I read this
financiel memorandum it 1 Rs 30 000 per
annum per mill It 15 pot for all the 46
mills together—the smount of Rs 30,000
The amount wil] come to Rs 1,38,000 per
annum, by way of so-called compensation
now called more politely ‘amount’, for
taking over the management This 1

payer's money 13 used to
people For modernisation and for
viding working capital, common
like you and me will have to pay out of
their pocket Rs 10.55 crores as working
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seduced to junk; every thing has been taken
away and frittered away and ruwed, kor
that now, we the tax payers of the ceuntry
will have to pay thosc huge amounts. This
kind of a thing is not very promising as far
@8 the prospect of cheap cloth beung pro
vided to the people is concurned, All this
will come into the pricing policy and we
will be told that because of these buge
investments which have now got to be met
out of the national exchequer, it will not be
possible to reduce the price of cloth. The
very purpose of the Bill will be defeated.
There is a provision in the Bill tor giving
cloth at cheap price to the poorer sections
of the people and this will be defeatcd
because of the heavy amount of compensa-
tion which has to be paid. 'This is only for
taking over the management side. Later
on if Mr, Mishra decid~! to pationalise
them a much bigger dose . compensation
amount will be prescribed and all thesc
will go into the pricisg pclicy. I would
like to know from him how hc will work
out a policy which will permit cloth to be
sold in the market at u cheap price to the
vast majority of poor people.

I do not want to go into detail about
the relief which is sought to be gwven to
these mills after being taken over. I only
want to reiterate with all the emphasis at
my commsand what the speikers preceding
me have said, The relief should not be
at the cose of workers' amenities. Powers
are given to the custodian to such on
extent that even the appl.cation of the
Industrial Disputes Act and the Mmimum
Wages Act may be witheld. That is the
provision made in Schedule IT so that even
the Minimum Wages Aci and the Indus-
trial Disputes Act may no apply to soma
of these mills. Agreements which have
been made or settlements or awards in
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mulls they are going to be given compen-
sation and the tax payers have to provide
the money to nunse these mills for health.
Pezople who are lkely to be penalised are
the workers who would be told; you should
accept & cdat in wage, no bonus for you,
there will be reduction in your dearness
allowance,—no Mimmum Wages Act and
no Industuial Disputes Act for you. Is
this the way to Socialism ? This is kind
of mationalisation is only meant to repair
the health of sick undertakings which the
capitalisats have ruined and made the
workers and the taxpayers pay for it.
Becausc of .bat cloth cannot be sold cheap-
ly. This inverted form of nationalisation
1s not going to achieve the purpose of the
Government.

1 would lke the hon. Minister to refer
o page 7. I have not been able to
send an amendment because 1 did woc
nave the tme to do it. But 1 would
request hum to please consider this. The
virst line on page 7 refers to contract or
greement entered into before the take
over in 1elation to such sick textile under-
takings anJ says that if the Governmeni
.5 satisfied that it has been entered into
.0 bad faith und is detrimental to the
interests ot the sick textile undertaking,
it may make an order cancelling o1
varying th: contract..., I request him to
consider this. Because the techmcal for-
malines could no: be compieted there is
#0 listed amendment from me. It should
be ‘in bad faith or is detrimental’
Jtherwise, sorrething may be found detri-
mental to the intcrests of the mills but
one may say he did it 1n good fuith, You
huve to prove bad faith as well as detn-
ment to the icdustry. Otherwise, the con-
tract subsists. An identical amendment

management they are going to device, it
is laid down that thosc people who have
actually been in charge of the manmge-
ment up to the appointed day, they will
continue to manage the mills. i
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with the musmanagement of these mills
should nut be aillowed to continue there
for a singie qay. You may ask, where
will we get the men overnight? At least
honest people can be found who will
hold the baby unti] you are able to fina-
lise your arrangement. Don’t allow the
management to remain in the hands of
the people who are guilty by every
standard and who will utilise their posi-
tions to do further damage to the assets
of these companies.

SHRI J. B, PATNAIK (Cuttack): Sir, 1
congratulate the Government on taking this
very important step. If socialism means
anything it is higher production and equi-
table distribution. Op these two counts,
the textile industry in this country has
failed “ signally, The textile 1ndustrizlists
promised last yeer that they would export
a greater volume of textile goods. But
the performance in the 1st 10 months
shows that the exports are running short
by Rs. 11 crores. So, on their own pro-
mise they have failed. So far as internal
consumption is concerned their failure is
evident. There is short supply of me-
dium anc coarse cloth as a result of
which consumers are put to great diffi-
culty, So, on these two accounts, if not
on any other account, the textile mills
should have been taken over by Govern-
ment. Not only these sick mills but the
other textile mills also should be natio-
nalised as a policy keeping this basic
consumer industry in the hands of
Government.

The feason for the signal failure of
the textile mills is that most of them
are old, out-dated and below standard.
They have been making profits all these
years, but they have never tried to the
old ‘machinery with new machinery.
Some of the machinery are as old as the
first world war and second world war, and
they have never been renovated. So, it
was necessary in the interests of the
country’s economy that the sick mills
should have been taken over long ago.
They have been taken over only now,
which is belated justice.  The other
textile milly are going to be sick affter
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some time. The record of the textile
industry has been one of killing the hen
which is laying the golden egg. It is
necessary for Government fo take over
all textile mills and not allow the other
textile mills which are now outside the
purview of Government's action to fall
sick.

Taking over the management of the
sick mills is not entirely a new step for
the government. Because, the National
Textile Corporation has under its mana-
gement 51 mills producigg 526 million
metres of cloth, roughly ten per cent of
the total textile prodection im this
country. They employ one lakh workers,
which also comes to 10 per cent of the
total strength of workers in this indus-
try. They export Rs. 5 crores worth of
textile and earn foreign exchange. They
have also made a good profit out of these
textile mills, belying the impression that
government-managed mills do not make
any profit and only private sector mills can
make profit.  Government have built-in
know-how, capacity and organisation to
take over mills and they are a major
factor in moulding the economy of the
textile industry in this country.

Now I want to make some points on
the Financial Memorandum attached to
the Bill. While taking over the manage-
ment of these mills, Government would
be paying them round about Rs. 30,000
per mill.

SHRI L. N. MISHRA :
for all the mills.

It is Rs. 30,000

SHRI J. B. PATNAIK: 1 would say
that they should not be paid even that.
It is my sincere plea to the Minister that
those people who are responsible for
reducing these mills to their present posi-
tion should not be given any money even
in terms of relief or compensation, what-
ever may be the term used.

Secondly, it must be made clear that

this is the first step towards nationalisa-

tion of all the mills within a limited
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patiod. Government must stipulate 4 SHRI VIRENDRA AGCARWAL
period of five years within which the new  (Moradabad): Mr. Deputy-Speaker, Sir,
tasken over sick units shovld be nationa- the shodow of a decpening economic
hsed and another time limit should be  criws has cngulfed the wholke nation.
fixed, say, the end of the Fifth Plun for But the Goverminents mdustuial policy
the tahe over of the entire textile indus-  has remained in doldiums. Indian eco-

try in this country.

Then, for the running of these mulls, the
goveinment now depend on the share of
the State Governments which have to
take 49 per cent shares 1n these units
In many cases, the State Government
may not come foiward and pay therr
share of the money and there will be
inordinate delay in hnnging these  umits
back to lile. Theiefore, the entire burden
of these sich mulls should be taken by
the Union Government and nothing
should be left to the State Governments.

I want to muhe a refcrence to a part-
cular Aextile mill 1n my constituency.
The Orissa Cotton Miils, Bhagatpw 1y the
oldest texitle mill in the State of Orivsa
Unfoutunately, this mill died an infantle
death. It never regained its health and
itv machmery has heen reduced to nothing:
it iy qust junh now. About 600 families
who weie depending on that mill for
their employment are now unemployed.
Government should take particular care to
bring this mill back to health from its
present position of an uneconomic unit so
um it may not die an untimely death
again,

1 now come to the employment policy,
which is not clearly mentioned in this
Bill. In the case of those mills which
were closed long ago, if the ex-employees
of those mills are still unemployed, they
should be given first preference in the
matter of employinent when they are

nomy today 1 reully poised for bicak-
down becrwse the Government has really
learnt nothing from the past. We have
teached u stape in our national history
when the cconomic puolicy needs 1o be
reviewed if we are 1eally heen to guaran-
tee a nattonal minimum to the people

The Goveinment today suffeis fiom a
sense of helplessness and 1t really does
not hnow what to do and mn which duec-
tion to move. Of course, the Govern-_
ment has got a magic word ‘natiopali-
sation” in which 1t finds solutions for all
economic problems. Whenever there is
a problem, or there is a difficulty, the
Government leaders immediately tulh in
terms of nationalisation or tabe-over. The
Prime Minister has repeatedly said that
nationalisation should be resorted to only
when it 18 essentiul because this by itself
15 not a socialistic step. Nationalisation
undoubtedly is a powerful instrument
and 1t should certainly be employed, judi-
ciously, whenever it is found that 1t can
bring rehef to the poor.

In actual practice, the State ownership
of the means of production has proved to
be an irrelevant factor because 1t hus
wholly failled cither in the attainment of
socialism or in ensuring a higher growth
rute. Of course, 1t ensures erosion of
democratic values, The nationalisation
as a whole has not brought any relief to
the poor mor it has benefited the priority
sectors. The economic policies which we
are pursuing today are creating scarcities
and shortages. When the Government
fails 1o hold the price-line, it immediately
thinks in terms of take-over without
creating adequate machinery resulting in
all-round chaos and widely prevalent
carruption.

A nationalised institution squanders
the nation's resources to the extent that
the rupee value has begun eroding in a
his way. Today, we find that the econo-
niic policy has placed the economy in a
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very turbulent mtuation We are very
tond of blaming the bureaucracy here and
therc But we really do not know why
we blame bureaveracy when we aie
cntrusung a large share of responsibility
which it 18 not able to discharge This
15 a question which I would Ike the
1uling party to answer as to whether the
bureaucracy s really capable of handhing
the responmibility which has been entrust-
vd with

15.57 hrs.

[SHRI R D BHANDARE in the Chair)

This 1s the question which has never
been replieg to while we are really gowng
cn a shippery ground of socialsm or
nationalisation without knowing where 1t
wll ultimately lead us to This Ball 15
undoubtedly 4 hasty step This take-over
cf 46 scck textile mills will ultimately, 1n
actual practice, develop wnto what That
15 what we are mterested to know We
know that vandalism loot, grab and cor
1upuon have, tahen over the Umon Minis
try of Foreign Trade Everyone in the
Mimistry has minted money and has
Fecome a polenual capitalist  This 15 what
the country knows and the people 1 the
rolmcal hife know that the officers of
this Ministry ught from the top to bottom
are vorrupt  In fact today we have a
tich Government with a sk economic
thinkine

The hon Mimster has claimed that thes
Bill will swve 46 milly from closure and
will also bring the tendency of retrench
ment to an end This 15 undoubtedly a
Jaudable objective But we know that
this objective has never been realised
whenever the industries bave been taken
over We are interested to know why
these mulls have gone sick and how they
become sick ‘What are the factors res-
ponsible for 1t?

There are three major criteria to judge
the performance of any ndustrnal unit.
One 1s operational efficiency, the second
18 to produce gualitative goods at competi-
tive prices, and the third 1s profitability
of the mdustrial concern, If you apply
these thre¢ critena fo the public sector, 1

DECEMBER 18, 1972  Undertakings etc Bl

agz

am afraid, I will have to say that the
enpire public sector will fall in g distinct
sector, 1e the wck sector The
public sector today 15 sick, if you
terms of profitability, if you see m term:
of operational efficiency, if you see 1
termg of producing  qualtty goods
(Interruphons) That 18 the situation 1
would 1equest hum not to nterrupt me
Let me take his own chamce With this
interruption, nobody can really present his
case

16 hrs.

SHRI K P UNNIKRISHNAN (Bada-
gara) When you make such denunciation
of the public sector, you must be prepared
for interruptions

g

n.E

SHRI VIRFNDRA AGARWAL Thero
are three factors which are largely res
ponsible for this One 15 the perustent
shortage of cotton resulting 1n high cost
of cotton Number two 15 inflation—
spiralling of wages by 20 to 25 per cent
Number three 18 the high level of taxatios
These three major factors have resulted 1n
uneconomi, working not only of these 46
mills but of the vi t majority of 668 cotton
mills that we have mn this country

I would 1lso hike to present the Reserve
Bank report which says that the proht
atler tax av percentage of net worth has
buen so low that it hardly leaves anything
for modernisation of plant and machinery
The Rescrve Bankh has recently analysed
the financial results of 271 cotton mills
for 1968-69 and 1t has shown that 141 mills
have incurred losses amounting to Rs 3 64
crores n contrast to a net profit of Rs 401
crores m 1967-68, Rs 11.28 crores m
1966-67 and Rs 255 crores in 1965-66
The industry s caught in a vizous circle
of lower profits, smaller outlay on modern-
mation, and so on

What we do need today 1s a time-bound
comprehensive programme for modernisa-
tion which needs to be drawn up on the
basis of Rs 630 crores with an annual
outlay of Rs 350 to Rs 60 crores. It
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up capital of Rs. 25 crores to be increas-
ed to Rs, 50 crores in three years, to
provide financial assistance in the form
of long term on soft terms with suitable
safeguards for overseeing that the funds are
effectively used and modernisation actually
takes place. The norms of credit-worthi-
ness should be liberal. Viability of bor-
rowing units should be determined on the
basis of the competence of management,
possibilities of cost reduction and improve-
ment in quality as well as profitability as
a result of modernisation. It is ultimate-
Jy not the nationalisation of 46 sick mills
but a national policy of modernisation
which can go a long way to meet the
demands of the growing population as well
as for exports.

Sometime back, the Manubhai Shah
Commuttee had recommended that these
sick mills should better be merged with
better run mills rather than bureaucratisa-
tion of the sick mills which is sure to
become a permanent liability on the Gov-
ernment™ rewources. The State should not
burden itsell with such a huge liability

MR. CHAIRMAN: Kindly conclude
now.

SHRI VIRENDRA AGARWAL- In
the end. Sir. with your permission I
would like to put a few questions to the
bon Minister.« These questions are as
follows Which were the mills which were
actually running on the date of promulga-
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of the Ordinance to find out whether the
present management has any scheme or
resources fo re-start the mills and why
the mills should not be taken over by
the Government in public interest in case
they do not have any scheme or arrange-
ment for re-starting the closed mills? If
not, the said failure on the part of the
Government amounts to 4 violation of
fundamental rights of the mills concern-
ed and under such circumstances legal
complications arc bound to crop up and
the Government will be unnecessarily
dragged to High Courts and the Supreme
Court. It is learnt that many mills have
alrecady filed writ petitions in courts and
in some cases even stay orders have been
issued by the Courts restraining the Gov-
ernment from giving effect to the said
Ordinance, This shows that there was
complete non-application of mind

MR. CHAIRMAN: You have to con-
clude

SHRI VIRENDRA AGARWAL: This
shows that there was complete non-appli-
cation of mind in including many such
mills in the first schedule.

The grounds of urgency and other cir-
cumstances to promulgate the Ordinance
so hastly on 31st October, 1972, only
13 days before the winter session of the
Parliament was to begin since there was
no emergency.

‘Why the Government has included the
names of those mills which were actually
running on the date of promuigation of
the Ordinance—

(a) when there is no loss of produc-
tion of cloth;

(b) when the labour is getting em-
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Sir these the questions I would ke
to put to the hon Mimster to reply so
that the House could know exactly where
and to what extent this Mmsiry has
bungled in the whole affair of the textile

ndustry

ot W WK (qTRTHYY)  AWT-
afe wge, sgr A% T fawr & Ifaw
HIEKFE FT ATEAF &, & 48 F7q gy
AETHFT FIA & A7 AT EWTE
T a9 g ae ar fov dwmwenew
faet ¥ &, @ e fo1 31 /7, Ay
v fr et ISt FY IR I FTCETAT
WY AR, T a7 ¥ FLWA A\ g7 ¢ fR-
fagt #1 7Y w1 uF fafvaw 3
TN a9 ATAT | TN BT AY Tg EAT
[fe <Y ¥7 g & Arera fad @ g
N armd AR I g T Ay
Fra gyl e fae 1 3% 2 g9
w0 F gfaam foed faw oid 8,
IEA e & weae ¥ auw 98-
8 gt w1 frwrer ferr wtc o
FOPTT €T Faat &Y iy oY § qor
aga sarar MRS AW w ¥ qEF
wafad ¢ae AY & T, W aw
e & gT ag awex § s Thw
wrafirdf o WEr wowr  aey widlf ax
fair, oY wowTT WY wrfgd s g7 Frey
¥ a0 P w1 gy Pl
T AwEE R & gE At fmrd
wY A T § 0 A€ forek & fordr g
wrer S N ud sl oR, Afew
T e by o ey A 43V

e o o Fehed 48
i ak forerr omgw ¥ vy g
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F—u¥ T g Wi 9
w £F firer oY ot o srrg o7 WY
ANaragr 10X ¥ o wrefagy & ol
wgT s 7 O w1 a0 afers e
QTSR R qIA T T TATY ) AR
o1 e gy, & Ay s fw gaw
@ a% wewrk 8, APk gmd
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T T | UF q& T fear amaw
2 fr 46 foer gafead ot ar T fis
#IE FqE KT FAX ®H I 007 A AT
Frgg W dmm afg@d f§ 1969,
1970 %1 1971 ¥ oy s g axg
¥ Wt &, 1 Wy Fawr  dav w7 §,
I ¥mF ¥ AE gArer gur
gragrgar e gER . W
o1 ga A ¥ favare a8 @y e g
EYEY gETHY FT AT FA § AT A
sy wr AT Ty §, s gh
AT AT q gww qeady | & gy
T AT HS FAT ATEIT §—
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&% o7 wwtver frwy a
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sTeTe W R der )
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(AP T el ag ¥ arwEr
fr oy 3ok aw oY frd wwrd § Iy
fisw vagr aw Ik SgwET &) W
g fear o, wreds AT ER
ofers dweT A fRet & gl oY &1
QAT THUT W TF FAR A qAAAE
¥ Jw 7t fear o v gl Al v

AT FLAD | AR W G
AT IR A e fad wgr dew
T &1 60—70 T dar FTAT
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oy dar war § g qfeerw Awex
Fgomymmardaraft v &
AT H TF AAZL 600TAF  FIT
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der T & Ffew g afere A
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ag ¥ areAY Ay wry e fw 3w
faaY &Y ¥ & a1 F qur gew @i
Iq I F A 5T A fp wrga § g
HET W JTIATET A7E AT IAX  HOA
TF AV 1T $Y FEIFST WACT W6
grfeqew qar frar | A g@ ATE X
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oY fagar asgat § sad 1 wrfee-
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arg 4@ §9 fax = waw
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*SHRI P. A. SAMINATHAN (Gobi-
chettipalayam): Mr, Chairman, Sir, on
behalf of my party, the Dravida Munnetra
Kazhagam, 1 would like to place before
you a few concrete and constructive sug-
gestions on The Sick Textile Undertak-
ings (Taking Over of Management) Bill,
1972.

This Bill secks to replace the Sick Tex-
tile Undertakings (Taking Over of Manage-
ment) Ordmnance, 1972, promulgated by
the President on 31-10-1972 whereby the
meanagement of 46 textile undertakings
pending theirr nationalisation was taken
over by the Central Government. In our
country there are 379 pure spinning mulls
and 291 compostte textile mills, Out of
34 mills taken over by the Government
under the Industries (Development and
Regulation) Act and placed under Autho-
rised Controllers, six mills are under the
direct management of the National Tex-
tile Corporation.

SHRI C. T. DHANDAPANI (Dhara-
puram); Mr. Chairman, Sir, the hon.
Minister of Foreign Trade is not listen-
ing to the Member. Perhaps the hon.
Minister does not care to hear the Mem-
ber who is speaking in Tamil.

MR CHAIRMAN:
so sensitive.

Please do not be

SHRI MOHANRAJ KALINGARAYAR
(Pallachi): Sir, he cannot understand
Tamil. How can he reply to the points
being raised by the hon, Member if he
does not listen to the interpretation ?
Perhaps he is not interested.

SHRI C. T. DHANDAPANI: Let the
hon Miaister finish his conversation first
and after that the hon. Member can
resume his speech.

MR CHAIRMAN: Order, Order You
do not worry. The hon Minister will
reply to the points raised by the hon,
Member.

*SHRI P. A, SAMINATHAN: As the
owners of 46 textiles were frittering
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away the assets of these textile mills to
the detriment of public interest, the Gov-
ernment of India were compelied to ar-
range for the promulgation of Presidential
Ordinance on 31st October, 1972 and
to replace that Ordinance this Bill pro-
viding for the taking over the manage-
ment of the said sick textile undertakings
has been brought before this House. 1
am not in a position to accept the conm-
tention that this is the first step in the
nationalisation of entire textile industry.
Not only the huge profits eained by
these textile undertakings have been mis-
appropriated by the owners for theirr own
self-aggrandisement, without even declar-
mg dividends to the share-hoiders, but
also the Depreciation Reserve Fund has
been ecaten away by the owners, leaving
these undertakings high and diy. They
did not invest the Depreciation Reserve
Fund for modernising fhese muils. The
Central Government were left with no
other alternative except to ssue  the
Presidential Ordmance for the purpose of
taking over these 46 sick textile undertak-
ings, The argument that this is the first
step in the nationalisation of one of the
important consumer industries like the tex-
tile industry, is, according to me, un-
tenable. I would substantiate my poant
by saying that if the Government wero
serious in their profession of maximiza-
tion of production and distribution at
fair prices of cheaper varicties, of cloth,
they should have come forward with the
statute for nationalising the 379 pure
spinning mills and the 291 composite tex-
tile mills in the country which are earn-
ing enormous profits running to crores of
rupees and which are also being exploit-
ed fully by the owners for their persomal
benefits.

Sir, there could be only one reason for
not taking up the step of nationalising
the entire textile trade and that is, many
of these mill magnates are members of
the ruling Congress Party and they happen
to have a mejor say in the affairs of the
ruling party. In Coimbatore Dustrict from
whers 1 come, there are many itextile

*The original speech was delivered in Tamil
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mills, The mill-owners who were previ-
-ously members of the Old Congress have
now come to the new Congress. Just
like the sugar industry which was a milch
‘cow for the ruling Congress during the
Elections, it is reported that the Election
Fund of the ruling party swelled by the
contribution of 18 paise per spindle from
the textile trade. In their personal con-
versations with me, the mill-owners have
conveyed this to me.

MR. CHAIRMAN: Let not the hon.
Member follow Shri Jyotirmoy Bosu in
making all sorts of allegations.

SHRI C. T. DHANDAPANI: These
are incontrovertible facts.
*SHRI P. A, SAMINATHAN: The

main reason for not nationalising the en-
tire textile industry or for that mutter the
sugar industry is that these are the peren-
nial sources for the ruling party to fleece
for their Elections. If the Government
want to prove it otherwise, they should
not show any hesitancy in nationalising
the entire textile trade and the  sugar
trade.

Even in the matter of taking over of
the management of 46 sick textile under-
takings, Clause 6(3) of the Bill provides
for the owner of every sick textile under-
taking being given by the Central Gov-
ernment a particular amount of compen-
sation in cash. I am astonished that the
Government should make such a provi-
sion for the owners of these undertakings,
who had no compunction even to misap-
propriate the Depreciation Reserve Fund,
who had left these mills as mere bones
after sucking the marrow, to get compen-
sation even for taking over their manage-
ment? Is such a provision is necessary? If
the Government are going to be so muni-
ficent towards these exploiters, if the
Government are going to have such a
statutory provision for giving bounties to
these owners who had been so callous to
the maintenance of these mills, I wonder
whether the Government will ever think

“’f implementing the proposition of na-
tionalising the cntire textile trade. Even
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at the time of nationalising the General
Insurance companies, an amount of Rs. 38
crores was provided as compensation. At
every stage of nationalisation of indust-
ries which are vital for the economic
development of the nation, croreg of ru-
pees are being paid a. compensation. [
do not hnow whether the Government
want to ensure the economic  develop.
ment of the nation on an even keel or
they want o benefit a particular section
of our society by giving them huge
amounts of compensation. I am at a loss
to understand the processes of thinkings on
the part of the Government in this im-
portant matter.

Sir, the requirement on account  of
modernisation of these sick mills has been
estimated at about Rs. 1706 lakhs and
the requircment of margin moncy for
working capital for these mills has been
estimated at abouy Rs. 1055 lakhs. ‘The
Government require about 2761 lakhs of
rupees for putting these undertakings on
their feet. I would request the hon. Mi-
nister to clarify whether it is at all neces-
sary and whether he is justfiable in
making the provision of compensation ut
the time of taking over of the manage-
ment in view of the staggering sum re-
quired for re-vitalising these wunits.

Oug of the 46 undertakings whose man-
agement i8 being taken over, there are
seven mills in Tamil Naduv—Balarama
Varma Textile Mills, Kaleeswarar Mills
—A Unit, Kaleeswarar Mills—B  Unit,
Pankaja Mills, Pioneer Spinners, Sri Ko-
thandram Spinning Mills, Madurai, Sri
Sarada Mills. The number of textile mills
becoming sick in Tamil Nadu was so fast
that many thousands of workers were on
the verge of losing their livelihood. In
fact it wag an explosive situation. On
many occasions, repeatedly, the Members
of Parliament from Tamil Nadu  be-
longing to Dravida Munnetra Karhagam,
and our dynamic Chief Minister Dr.
Kalaignar Karunaniihi used to make fer-
vent appeals to the Central Government
that they should save the situation from
going out of hands by taking over the

*The original speech was delivered in Tamil.
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sick textile mills As theie was unconscio
nable delay on the part of the Central
Government n amving at a decision, the
Tamil Nadu Government set up the Ta
mil Nadu Textle Carporation and i the
mterest of thousands of textue workers
the State Governmeni stramned s every
nerve in finding resources for taking over
the sich textile mulls The Mills like Mu
rugan Mills CS & W Mills, Coimbatore
Cotton Mill Om Parasakthn Miil*, Som -
sundara Mills were handed over to the
Tamul Nadu Textile Corporation Thous
ands of textile workers were smved fiom
the scuous and tiagic conscquence of be
mg thrown out in the streels The ar
rangement mgreed to was that the Central
Government would bear 15 per cent of the
expenditure mmvolved in runmmg  thest
sick undertakings and the -emammg 49
per cent would be borne by the  State
Government The slender resources of the
State Government are bemng fully utihised
in reviving these sick umts I would hke
to take thig opportumity to mmform you,
Sir, that the Centre's share of 51 per cent
has not yet been dishbursed to the State
Government I would urge upon the hon
Muuster that the Centres share of 51 per
cent should be made available immediate-
Iy to the State Government as the respon
sibihiies undertaken by the State Gov
ernment are bursting to their seams

I would now refer to Clause 5(I) in
Chapter IT of the Bill which reads

“The Central Government may 8%
soon as 1t 15 convenient admimstrative.
Iy so to do, appont an ndividual or
a Government company fs the Cus-
todian of a sick textile undertaking for
the purpose of taking over the man
agement of such undertaking and the
Coustodian so appointed shall carry on
the management of such undertakmg for
and on behalf of the Central Govern-
ment *

I can welcome the provinon of ap-
powntng a Government company as the
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that the old management which had ex-
plotted these units for such a long perod
can agan be appomted as tne custodifm.
What I am saying 1s that theic 1s a sia-
tutory provision according to which there
15 no bar for appointmg the same ndivi-
dual who has so long been responmble
for rmismanagement for malpractices and
for musappropriation as the custodian of
the mull after the management has been
taken over by the Government Thi pro-
viston goes against the very purpose for
which these sick umits are bemne taken
over  Wherever there 1 the State Tex
ule Corporation these Mills should be
handed over to them If it 15 not there,
then with the consent of th~ Stale Gov
ernment, these sick mulls should be ad-
ministered by the National Testile Cor
poration [ would hke to say that this
provision that an individnal can also be
appointed as the custodian wiil icad to
fresh srregularities and malpractices  If
the Government want to save the sick
mulls from certain death, thin this provi
sion anbout the individual being appomted
as the custodian should be deleted from
the Bill I hope that the hon Mimster
will ensure that the Government company
alone 15 entrusted with the mansgement
of these sk units

It has also been stated in the Fmancial
Memorandum that certain amounts will
have to be paid to the owners at the time
of nationalisation and the amounts to be
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piomises given to the people during the
recent Elections, then they must com-
forward with the proposal to nationalise
the emtire textile trade, suga~ industry,
coment industry, wron and steel mndusiry,
which should be the public means of
production for achieving the goal of eco-
nomic equality in the country These ure
the vital sectors of our cconomy, the
profits of which go to fatten o few mt
the cost of entire population of the
country 1 suggest that these industnes
and their earmings must be made to serve
the pubhic interest. If th's 1s not dome,
the people of the country will decide what
to do to achieve this

With these words, I conclude

st AEweer® qdW (dgarm)
awrafr wgiem, AT W AT W qW
w fa= ox a9 F7 W fyer 8,
WAAH T AN E W) F mar
weE #1 39 & Ay gegae dam g
wvrare g9 faa 2 ver g f+ gw A
& F oF Fer wiiaey fag wmar
7g T ol wiesra & fe s ¥ gk
qw F wogAr w1 FrNr fewnfeEt frerw
T AR AT EAT T AT

WA A T agw gl S 4 AW
qar wgga gt § v wF are gt
w7 forar< @ fF g8 2% Mg ¥ $1€ srer
T gr 1 & Fger wgar g, s T
¥ forw w7 wrawr @ are § 9w ¥ av
w Ife fe wrasr Y arer & ar w4
forr WY Y wrEr wEEE T W@
tlov ¥ wof ¢ fr g gy & o
vt qF fv o oo & o faw wrar &
a0 ¥ fgrperr & worgd w1 w1 e
wY wrar & ar ol

o1 ST & i g Aw R dwRw
IR oW ¥ af (IR § W W Ay
T TR T Fror q@ anEE ¥ g
I "o ol AT § 1 faed arw
g aul ¥ g% agr feaet & faw
vz g1 € | T F1 qar § fw feat o
o 1 ¥ F garer WY g g wiw
ATy WY ghar & | W gAY qw A
ag Sfwar w9 @ & fF a@ a% sear
A AT F1 FATHT forerar g § aw aw
g S W AT TEAT § WX ST AT
TEY freraT streT W qE g ot § aw
ag AWET FT A7 FT AT & W qaw
FLH 7L A arge e gar

? wefr mgved & frda FT wTgan
g % &7 5o aw & amfasw o i
W IR I aww g &
TET T A AAGY FT T § W7 gH
I ¥ X o ¥ frare wf w39 &y
I % afcfeafy w1 o @ Aol
¥\ w0 gEr w € e free o
il ¥ oY ofcfenfa dar gk & o w
SwrA g ag faw A mr g &
TR ATT T P IJIELT 2AT Mg 7 |
TR W F dgaen fefew
HT OF BT AT § | g A vy
Y T wfeE § W gesh o
WY ®TAT ST | TT 9 1500 T
T A 4, 4TS T g e gy wd
o firer wex g oY aw & firer & W
¥ frery mr W% 9@ & gt v i
¥ firer Y a=x w4¥ WX Pemn Wi sy
& v 7T 93X 1500 AU W FA E,
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W W faer ¥ sirewwr e &< faar
&Y WY FOFT I A ol T FY oy
X 91T OF HOrgE & qg7 a7 47 9
uTeft Y A |/ A A N W @
Iremm iR R N Y v & W
6,000 FAFY T TAHT AATET | K
fay mla dm Em ¥ aRpe A €

R e wifes ¥ ag ot 7271 fF w1
w1y faer 7 @ @%@ gwrd A

vieh wr § AT T A oo
fifag fs Mg g 8874 1500
FTOTC FF G QT 1 & W N
qaaTS o Aoy ¥ ¥ FTHr W
g wefrdt & § W gfom weafet
& s & ara A A wfes O T,

x fordr 37 & e gErr TS ey WY A
oY P FFT G o § wfeT 1@ "9

WA PY FRABN I IT R qHA

goet ag § s 3y wod Ooft 7 wwr
oY Y FETC Y A § IT A afe

feafir #t rx v qF T L W T §
s R ax e ¥
wrfawy ¥ wrdAT #Y, Afer IR A

STEAT Y T AT | WH AT Tr e
wee wY won foisRww far )
£z Ttz ¥ ¥ Tar e f ag
@ fra wt dwmrgw wOOREE &
wfcr aft w@rda | & wgr fe w
wig g wwrd W e aifes o
T T A T 1500 7AgA T
v dar ar § 1 W A A 0F
e § ¥ fag i @ sy
oY O WE A WAy § I WY AR
oI Zr X | awedr § e war qwndy
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& N @ W T T R
TR wgr 6 g7 qg (o afr wen
THT, G WL I FIE A< gAY
NIy Ia N & o gy Iw
w1 g a%g T 3 | Ay s d o
q% BYeT a7 Wigdr g #E gereatase
avg &, A arf dev g, o
AT T T F T3AE A0FAT | AT
AT ALY FH A, Afew AR
A A A agr g

W gr i g t fr aw
TATY 3O ¥ wWACWETAHE & AT
T FF FQ AT wfww g v F aw
W W W1 uave e faar oo w@r i
TFT 9T UACIATIRE BT FH FIA BT
wav At gt &, fory #Y age oo
frr w1 § ag wATAEAE § T §
43 TG A wAX AT P oW
¥ W ¥ we I ¥ qEATe
® gF KT § A wO IwN g T
T ¥ &9 T T g § O QAT AY
gasrfiawy ¢ fo o Jovme ¥ &R
g ¥ & IO T EY 1 W AT g
v & s oo ¥ wwec Ay A
Fah aTq Ty gEEt W a4
TR FY W W g AW F qA
¥ oY A AT g @ o TwE §
#fee ot w€ aTET ¥ QTEE €, §W
o ¥ 7 gu ¢ ok 9 o fag
&7 @1 o § f farer ar e Wy -
ary waw fger ¥ oot a1 SRl W
w TR § W wogd WY wgy e
w1 agx 9@ oy, g% faw wfy e
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uﬁ&,d‘nﬁﬁnﬂ’lﬂmitm
Y fear o wwar § 1 BN Yt wWe
e N e e ot § 1 TE 3R Ui
wr afrr e &) g g ® AR
wIRr WX AW @ § | waTT ¥ e
wC 4% § Afe7 o a% g e
‘e i gl & P g @
& ager § s ag @ W s T
#r oF qiTHT Wt 97 fear @ 1 W
a6 fasii B ¥ @ & 1 WY oA ®
e ¥ A femwedy ¥F § 1 @i v
46 faof w1 3¥ § agi wo w6
wrew frer #Y WY & SR gEw ot =Ty
1 e Qur frar A worge wmeE 98
oI ) g A e emEy
T 4T FW G |

awrafr wgea, & agw § wor A
qger @l w@T | q2F F @ are
Awarft i g 1 Afew o Frad
® AW WAT A YW TE g
gt fis ag A v & fe & o= o
& a ¥ Ay Nfr agt w1 afdir e
21 3% 7O wfergadat w1 q7w §
faw @ sw & sorn
Wi | o AR F agw F W ¥ g

& frar somy wal W Y wg
wrgeT &, P Sy e o g
Wt fielt offor Y wo wgeT & A XE
e ¥ Wiy 3 fr 7y SEwr 7 T W
F¥wT WY W wg wdR ¥ ewOA
vy e Y g, frdt & firer s |
%@ wredr qg v feefr & fag o s
el § 4 o Foer arel ¥ graw @

AGRAHAYANA 27, 1894 (SAKA) Undertakings ctc. Bill 310

gt A% & o Aff wvgar 1 widee
¥ ®m a7 ga ¥ 7 q¥ g W< agr dav
aw 8 ) Y g gf A § @y
AR T g Moga s
ot gt 7 17 | WA w1 NETAT
A g9y 7y fasar ) w7 F & Fgwr
f& Ageardr & F& ez w1 49
T R AR Augd F FHET qgl
GTFA RIS |
T Ffaerdr far §Y o v &
foq § feg & &t off Y e v
g
PROF. MADHU DANDAVATE (Ra-
japur): There exists a veiy clear case
for a comprehensive scheme of nafional-
1sation of thewr entire textile industry. But
even then as a short term measuce, as &
socialiss I welcome this Bill. It is no
doubt a Bill with very good features
which if implemented properly will go 2
long way in ultimately making the final
acheme of nationalisation a success, The
objective of thig Bill is quitz laudable, We
want to rationalise industries and munage-
ments ‘and we want commercial produc-
tion and most of all, we want to bring
about equitable distribution through pro-
viding cloth to the consimers at a faic
price. I am not sure whether in iis
present form the Bill will be abls to
achieve all these objectives. If amended
suitably, probably it will be able to pro-
duce good results, It 1s a fact that cven
before the promulgation of the Grdinunce
there existed a certain situation in  the
textile mill industry. Certain sick mills
were taken over by the  Government.
What was the attitode of the mill.owners?
They considered the Government merely
as a bealth centre or sepatorium, to which
the sick mills were transferred. You spend
on the administration of rh: mills and
on rationalising and modermisin: the in-
dustry and increase fhe profitabiliiy of
the mills. When the sick putient be-
comes hale and hearty, the millowners

said the recouped patient should be re-
turned back to them. In the past this was
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being done with the resnlt that he profit-
ability of the private cntreprencurs = in.
creased. Now I am happy that the minis-
ter has given the assurance that in the
implementation of this Bill, this tragedy
will not be repeated and thc mill-owners
will not bc permitted Lo irzat the Gov-
ernment as & sanatorium: and health cen-
tre. We spend from the public exche-
quer a lot of money on rationalising the
industry. We do not want to increase the
profitability only for the privatz entre.
preneurs. We want to increase the pro.
fitability for public good. From that - point
of view, the step being proposcd now I8
quit welcome. )

About the definition of sickness, a
number of items have been put down in
the Bill. I would like to add one signi-
ficant symptom which is clear to those
who are associated with thc trads union
mvement and the ruoning of the indus-
try. ‘We have come across u ceriain type
of sickness developing in the industry be-
cause of the crisis perpetrated by the tex-
tile magnates, namely, artificial scarcity.
Very often when they want to increase
their profitability, they create an artificial
scarcity of cotton aud yarn with the basic
objective of pressurising the Government,
so that disproportionately mote impori of
cotton from outside is made resulting in
the prices of indigenovs cotton going
down and thereby their margin of profit
is increased. The mills of those textile
magnates who indulge in this shounid also
bé taken over under this scheme

No doubt the list of 47 mills givep
here is quite justified. But we know there

are a number: of additional mills which’

are badly in meed of take-over, To make
unly a sample survey, in the Lakshmi
Hﬁm Mi]!s. Kanpur, lakhs of rupees of
provident fund have ot been depnsited.
Whén the trade umion lezders met  the
Labour Minister, he also wcwa that
ule:re have been such fraudulent pucljou
Provident fund has been deducted From
Mwamofthcwwhm hnﬁ&mrreso
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there is coordination between Mr, Mmhr;s.
ministry and the Labour Ministry, ' they
would be able to get all th:  ayailable
data about mills indulging in such’ mmal-
practices and those mills should also ba
taken over. .

According to the Bill, in the interim
period, the present mahnagement wil  bhe-
allowed to continue, If the very  same
management which was responsible for
the fraudulent practices are allowed to
continue, they will paipetuate the fraud.
When they find that ultimately the indus-
try is going to be taken over by Govein.
ment and it is not going to be reiurned
back to them as in the past, they may
derive a vicarious satisfaction in destroy-
ing the industry, i} sceing that the
management is put in the reverse gear
and creating as much difficulties as pos-
sible in the path of ultimate nationalisa-
tion.

=ty

Therefore, taking note of these fradulent
practices and the dangers, 1 would  very
much suggest that the very same manage-
ment which is° responsible for creating
dislocation of the textile industry should
not be allowed to continue their manage--
ment even in the intermediate period. Not
only that, even when the custodians take
charge of the textile industry, the trade
union organisations must be associate with
them in an advisory capacity in the intei-
mediate stage.

MR. CHAIRMA‘N Have you put m
any amendment to clause 57 .

PROF, MADIilJ Df'eNDAVATE: Un~
fortunately, 1 came late and I could not
give notice of them. But othér hon.
Members have done it. . Further, .it is &l-
ways open to the mover to make mod.{lica-
tions jn' his own draft, - . e b7

I am sure - that-a number of tud-
unionists have sent memoranda to the

Labour Ministry and the Foreign ~-Trade
Ministry, amd I am enre  that the bom.
-Mnmrhquitemdmo{ fact that
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making just demands, but also n seeng to
4 that the public sector undertahings taken
over by the government mahe a grand
success because ultimately on the success
of these undertakings depends the pattein
of distnbution Therefore the trade union
orgamsations in these umits must bhe awo
cated with the conduct of managument of
the industry

st Wi (34397) * awafy
wgrE qaq w ToyfE A E

MR CHAIRMAN The hon Member
may resume his seat The quorum 1s be
mg challenged The bell 15 being rung
Now there s quorum

PROF MADHU DANDAVAIL In
my concluding remarks on the Bill 1 would
like to 1cfer to a very 1elevant document
on the subpet a study made by the pro
fevsors of the Allshabad Umiversity on the
working of public cotporations i India
Though 1t 1s only a study on the worhing
of public corporations s India 1 thnk
that would also be relevant in the manage
ment and conduct of the sick textile smlls
which will be taken up by the government
That team of professors went round the
country and tiied to meet the managers of
the various public corporations and they
have drawn the inference that the paradox
of our public corporation 1s that the cor
porations are run with the prvate sector
mentality and unless that mentality 1s eli-
minated they cannot work The same thing
can be sajd about the management and
eonduct of the textile units which will be
taken over by the admunwstrators and cus-
todians If they are gwded by the
philoddphy of the private sector, the norms
and fdeology of the private sector, it will
be vefy difficult for thém to make these
undertaking quite efficeent amd 1t will not
be possible for them to ratonalise the
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with which [ am hundred per cent 1n
agrecment will be implemented effectively.

Sl qw g qey (R
awrefa w@ieg & wodt wrEA § gArfaE
aeft wgrer 1 qurd AF FOog A
to fa ®1 sq 5oom Famg A ¢ fa
TR & GIIT T IENT FT FEATOT O,
qagdr 71 werr g W g fadr-faerd
drare far &1 £ wgfFa & @
g7 AT ¥7 A #T JgIc far s 0
73 w1 ¥ fr & quf 7@ 20 |rzAT 4T,
afrr 4 % 7arS T g | W AR
g & & fr fafaeer aga on a1 & ool
aF @ 347 pwr a1 a1 5o § e
TW ATH GEA AT AP 4T A7 T
v & T QraT ¥ | 4T G T UG
ggaw @t 41 fF f@mergw TEEY
¥ Mz A W EHE ATFIEN qATE w
BT WA | IT T AUA-NAT &
qoa ae oy e eEe sdaw faa
FTIEH a1 H wrw W o F0E
wl¥ o7 woE RgaT ¥4d 4 FAIENAT
@ ¥ arg neAr frafz €1 A1 AVEIC
¥ I F7 peAAEaw 3ar A8 faar

g 36T gAY UF 9T & @Y
qur g @ afea g vz dfae
¥, 77 Fawar ¥ wAfedr F gy ¥
qat wqt Frt Ay cpeegT st an freft
ot et & At F g ar g A
ar, 3 w22 & dar fev Ao 97 A o
¥ T gve ¥ gqm, fogm aoe
FraT fer Wi dFome &1 A9 e
¥ & foar 1| oA sdw ammien fwar,
wiffe ® (O 7 @y 47 o e,
mfxtz we & 48 = fay ol v
it fe2it ¥ ga dor @ fear ) o
o fralt & orftc § gF wff o ol
e e @ T qy, der fie o
o 13T § gy §, 37 Y faw fray €
L5 ® qur wT four w
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ag &tv § | Ty woeTT W A
i wraw & wor v ag §
FORTC ARt & i w woge dwm A
& ST e ¥ gy waw g
7oy 71 fom mrar @, Freoarew v
forar srrar @ Wit ag ware oY wrar § 6
w faw frey o fedt e Lo
W ArgTeE #¢ & &w gretw ¥ wm@w
W | €W I3W X T 46 At & A
¥ g ¥ oF wifeRw ord fer @
T fadas s T @ 1 sw & fau &
ot qEvey 1 awg 2ar g

57 46 et w1 s g o
qeR e o & e 99w 9T
o ddt faet ¢ ot faw § &R wrae aga
fow & aadm  weew, St M@
wA ¥ ¥grd f5 4 a9 o &, a0

- A

% T FT &1 X %9 9 TE E, 59 &7
Wt qw sfagre & 1 s fay & sfade

%% ¥ 48 war 4 6, 97 A o
wWER Sxw & Argrfafadia o g @,

§ #gry warq o7 Swfen ¥ S
wrhe ¥ dur dar FEdr § 1 Ow ErEATaT
wirea st %< g foelt & T ¥ @-
f@rtww fear amr wifgg sk
& o grg ¥ | AT anfgy

% g qeAT wTgar g fe o el Y
3% WT SO § T IT 1 AR

Wit arfaw fear w@T | g wOEI X
¥ %) faw faw wer v F for, s W
&% o froy, v W afwfefesd
¥ ¢ a¢ ar faar, @ fee nfise 0
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nfew v o W owww § oW
“gcerc ¥ oy smewwr feur & e g
Avmemedwe Y T F gt e Rt
 afrg aff =% ?

% uov dw g% frw wr fors
HAT AEAT E | e # o dro
To Hro fam ¥ AT 2T wrfaRfew
Ffow 85 ¥ o)

oa & Fgr ¥ Y AT WwEr W ag
T A AAE gy AW W AT w1 qer
f smifadfee 3o owrfer g A
T 136 Wy W faem  wnfge
w32 faser & av w7 @ g
¢ a7 faemr =ifge, T S A9
faeet =ifgm ) @ faer ®T @& Q)
#t wqx fgrr =fem ) ®few oy
aur & 85 T werfaddw a9W
F fd &) WA 0w wRifew
warge frm ) A oW A e
I T f@ar) 47 9@ @y &
sifez fear dim af &1 gad qet
fe 47 A =¥ w1 gifez e,
fam & #r§ 7% wwiwd wE, A
sorg, ame fear, @t v f@r ? g
o W IAT A W vl 3O A
fear | My war fewssTam § e &
¥y T T TRl o T w0
It gy fis wir g wrdd geTeeEe
¥ g Afeg 1w 3w T
gardr sreAwfrae wfher axfre Wiy
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to unless approved by the Central
Government
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): I am
indeed very much grateful to the House
for the support that it has given to the
Bill. Fourteen Members have participated
in the debate, and out of these fourteen,
eleven have strongly supported the princi-
ples for which the Bill stands, and only
three colleagues of ours have not supported
the principle for which this Bill stands.

Befoie ] go into the general principles
which have been raised by hon. Members,
I would like to take some of the points
raised by hon. Members one by one and
try to allay their misgivings.

First, 1 shall take the point raised by
Shri Dinen Bhattacharyya. He asked ‘Why
are you paying compensation Lo the owners
under clause 6(2)7". Till the units are
actually nationalised, some compensation
has to be paid to the owners; otherwise, it
will amount to expropriation. This poimt
was raised by Shri Indrajit Gupta also and
he asked why we were proposing to pay
Rs, 30,000 for each mill and he calculat-
¢d that something like Rs. 1.46 crores
would be paid to the mills. | would
point out that this Rs. 30,000 s
ment for ’»!l the “ h-im. Thh h m
nominal compensation and we are doing
this in order t0 respect the provisions of
the Constitution, for otherwise it would
amount to éxpropriation’ So, Shri Hndrajit
Gupta and Shri Dinen Bhattacharyya need
not have this apprehepsion thmt we are
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going to make payments of such amounts
to these mills or to those mills which do
not have much utility.

The hon. Member also raised the ques-
tion about the freezing of past liabilities
and said that workers’ dues should not
be frozen. As far as possible, workers'
dues will be paid after the mills are
restarted. But our concern will be to
restart the sick mills,

17.09 has.
(Sumi K. N, Tiwary in the Chair).

Shri Dinen Bhattacharyya also pointed
oyt that in the mills already working
under Government control, arrears of
worhers' wages and bonus were not being
paid. Government are myking serfous
efforts to pay arrears and will fully safe-
guard the workers' interests, However,
this will be possible only after the mills
start working.

I must say that I do not agree with
Shri M. Ram Gopal Reddy when he says
that no bonus should be paid to the
workers.

Bonus has to be paid to the workers,
no matter in what conditton the mills
are. ‘There is the Bomus Act and we
should not raise the question of produc-
tivity etc, once the question of bonus
comes.

About the equalisation of cotton price.
this is a question which has been raised
a number of times by the Chief Minister,
West Bengal, Shri Siddhartha Shankar
Ray, that there should be equalisation of
price of cotton as in regard to coal and
steel. T agree with it in principle. I
addressed a letter to all the Chief Minis-
trs of cotton growing States in this re-
gard, Unfortunately, they did not agree
to this principle. I am thinking of con-
vening a meeting of all the Chief Minis-
ters of cotton growing States and of
those States where there are textile
#n giscvss this probjem. ‘The difficulty

do not

iit

genuine. The States which do 'm
cottpm have to incur a higher cost of pro-
duction than those States where cotton
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grows, Some solution has to be found. ¥
assure Shri Gupta and Shri Dinen
Bhattacharyya that we are serious about
this question.

Shri Ramsinghbhai Verma raised the
question of huge arrears in respect of one
particular mill the Indore Malwa United
Mills. This mill has been taken over
under the Ordinance and the dues are be-
ing gradually liquidated,

5 r Indrajit Gapta made the pont t'.at
the mills taken over should not be re-
turned to their owners. 1 had stated
carlier. and I reiterate, that not only these
46 mills but even these 57 mills which are
under NTC, the return of which is to be
considered after 15 years, will not be hand-
ed back to the owners We are not go-
ing to waste public money repairing and
modernising these mills of private owners
and returning them to them after putting
them n proper order.

As Shri Indrajit Gupta said, this is for
the first nume that we are entering the
consumers’ industry on a large scale,
These 46 mills are going to be nationalis-
ed Pending that, we have come forward

with this Bill. I cannot set a timelimit
for nationalisation, but 1t will be  very
soon

The pomnt was made that we gave 10 and
{5 days notice and in the meanwhile valu-
able properties of the mills might have
been removed from their premises. Here
I want to share a secret with the House.
This question of taking over these mills
hag been with us for a fong time. We had
a Cubinet rmEesting ond we wers o
announce the promulgation of the Ordin-
ance the same evening. But then some
difficulty arose. We could not do it the
same day. Immediately I came to my
office, round about 7 O'clock, I requested
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The general question of nationalisation
of the entire textile industry was raised,
"This is mot before us at the moment. We
do not want to do it; we want to take
over these mills which are not remuner-
ative, which are not economic. We want
to take over such units after paying com-
pensation according to the amended Con-
stitution on a mill-wise basis.

Whatever may be the faults of indivi-
dual millowners, I must pay a compli-
ment to the textile industry which has not
done a4 bad job. A wvisit to the Textile
pavilion of Asia 1972 will convince ono
about the progress made by the Indian
textile industry.

In export also, it has done a good job.
But anyway, we are not satisfied with ex-
port peiformance, and that is why we are
setting up the Textile Export Corporation
and we are going to enter the field of
textile export also. But I must say that
at the moment we have no proposal to
take over the textile mills, and I do not
think that stage has yet been reached.

PROF. MADHU DANDAVATE: Many
speakers have referred to the Laxmiratan
Cotton Mills

SHRI L. N, MISHRA: 1 will come to
the individual mills later. But that mill
and also one mill at Kanpur—perhaps
Shri Indrajit Gupta referred to it.....

SHRI §. M. BANERJEE: The Laxmi-
ratan Cotton Mills has not been taken over
yet in a spite of the fact that this man has
not paid bonus for three years and is not
remitting the amounts to the provident
fund. Non-payment of Government dues
is his capital.

SHRI L. N. MISHRA: Shri Banerjee
knows it. He had discussed it with me
and T had set up en investigation team
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some difficulty in that, and we could not
take 1t over, but I assure hon, Members
that efforts will be made to take over this
mill also.

About fair price shops, the question
was raised by Shri Patnaik. Under the
revised scheme, into which I do not
want to go in detail, we have stopped
private trading in tbe controlld varities of
cloth, and we want to give it to tbe State
Government and the national comsumets
co-operatives, super markets, etc.

Next, I come to the points made by Shri
Virendra Agarwal. It 1s very difficult to
answer the points raised by him. We are
at two different poles. He is against
nationalisation and he is against any State
activity in the economic field. We know
his philosophy and we know the philoso-
phy of his party. 1 will only tell him
that the public sector has not done as
badly as he has tried to paint He has
raised the question of the National Textile
Corporation. I may tell him a word about
it. We had 57 mulls under the National
Textile Corporation and these mills have
bad an annual production of over Rs. 200
crores of yarn and cloth, and they have
provided employment to one lahh workers.
The mills under the management of
these corporations exported textile goods
worth over Rs. 8 crores last year. In res-
pect of 45 mills, detailed modernisation
programmes have been framed involving
an investment «of Rs. 17 crores. The
major portion of the outlay has been
spent on the mills which are being moder-
nised. In short, the Government is very
serious about it and is acting in a phased
manner to rehabilitate  the undertakings
which have come under its control so that
the production of textile which is essential
for the community is augmented. There-
fore. the allegation or charge against the
National Textile Corporation is not fair,

Shri Prabodh Chandra is not also ha-
PPy about the provisions of the
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mills in this industry have fallen, and
this Bill is going to help us in restoring
the health of the textile industry, and I
would request Shri Prabodh Chandra to
wait for a little while and see how things
move. 1 may assure him that the textile
industry would ‘Jmprove as a result of
the provisions of this Bill and there will
be less cause for worries in the future,
He said that all the mills which are oot
efficient should be taken over. Of course,
there can hardly be any two opinions on
this.

Mr Saminathan said that the Govern-
ment is not serious about nationalisation.
But, as I said, we are not going to take
over the entire industry at present.

About compensation, I have explained
it'and 1 have sajd that the’ compensation
‘of Rs. 30,000 is for the 46 mills. It
wat said by another hon Member that
the Central Government should try to
pay 'S1 per cent to the Tamil Nadu Gov-
ernment. This will be done. So far as
the 51 per cent to the State Government
is concerned, it will be done, and if the
Tamil Nadu Government wants to run
any of the mills we will hand it over to
the Tamil Nadu Government as we have
done in the case of Maharashtra, Gujarat,
West Bengal and Uttar Pradesb. also, It
The Stite Government wants to run the
mill, and if they set up a State Textile
Corporation, we will have no objection
and we will be happy to hand it over to
them ‘and help them by giving them 51
per cent of the capital required.

SHRE INDRAJIT GUPTA: Why not

Patel s2id that the Durga Cotion Mills in
Gujarat should be taken over. The State
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hEer
;

SHRI K. BALADHAND AYUTHAM;
Coimbatore): Thero are. two mills which
have been closed for ten years Raj Mill
of Madura and Secthalakshmi Mill of
North Arcot. These sick mills have not
been included. :

SHRI L. N, MISHRA: I did not know.
They might have missed my attention,
There is no difference of opinion on
principle. 1 am prepared to take ‘them
over if they are closed for ten years,
There might have been some slip and they
might have missed my attention. If the

‘hon. Member writes to me, he has brought

it to our motice in fact, we shall set up an
investigation team and we shall take them
over. A closure of even three months is
enough and so ten years is good enough
and it is a good case. '

SHRI DINEN BHATTACHARYYA:
It is already a dead mill. You must take
it as dead if it remained closed for ten
years.

SHRI L. N. MISHRA: I said that I
would take them over afler getting them
investigated. I have already taken 57
mills and today this covers 46 mills, T
shall have to take those two mills also
provided they come within the formula
which the Bill envisages, if it has been
closed and if they are uneconomic etc.
we shall take over those mills.

Prof. Dandavate has raised the guestion
of scarcity of yamn, sygthetic and .coiton
yarn. Thete is no scarcity. As a matter
of fact only yesterday I bad written to two
Chief Ministers that they have not lifted
the quota. The difficultly lise in
distribution stage. We have

g

8E

§
REs
1
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We also said something about clause
11 of the Bill, I agree with him. That
provision was meant for only a day or
two afier the Ordinance was promulgat-
ed. The Government has appointed mow
custodians for all the 46 mills. We were
not in & position to have custodians for
all the 46 mills overnight and therefore
this provision was there. It is now inf-
ructuous because custodians have been
appointed.

SHRI DINEN BHATTACHARYYA:
May I have one information? Some mill
owners of these 46 mills have already
gone to the Court and have obtained
injunctions and stay orders. For these six
mills what is the Government contemplat-
ing to do? I know one Keanodia mills
have gone to the court and the court has
given an injunction.

SHRI L. N. MISHRA: 1 shall lonk
into it. 1If there is a case I shall try to
help you and your union if you have a
case there.

SHRI DINEN BHATTACHARYYA:
I said some mulls have obtamned injunc-
tions from the court.

SHRI L. N MISHRA: I do not think
s80. You are not correct.

It has been suggested that workers
and business experts should be associated
with management, While considering the
constitution of the Advisory Committee
this point will be kept m mind. Though
workers® participation in management has
been our policy we have not made much
headway in these 57 plus 46 mills, It
will be my endeavour to see that the
workers are also represented on the
board of management

There was one question about holding
company and Shri Indrajit Gupta re-
ferred to it. We have appointed the
Textile Corporation as the custodian-gene-
ral of all the mills,. We shal ses its
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body which should ce-ordinate the work-
g of all the mills.

SHRI INDRAJIT GUPTA: Where is
it provided that the Custodian-General
will be the Textile Corporation of India?
It is not there in the Bill.

SHRI L. N, MISHRA: It will be done
under the rules, In the ordinance, we
mentioned it. When we frame rules, we
will take care of that.

MR. CHAIRMAN: The question is:

“That the Bill to provide for
taking over, in the public interest, of
the management of the sick textile
undertakings, pending nationalisation of
such undertakings, for the expeditious
rehabilitation of such undertakings so
that such rechabilitation may subserve
the interests of the gemeral public by
the augmentation of the production and
distribution, at fair prices, of cheaper
varieties of cloth, and for matters
connected therewith or incidental
thereto, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We will take up
clause by clause consideration, Clause 2.

There is an amendment by Mr Ram-
singh Bhai, but he iy not here. The
question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 5 were added to the Bull.
MR. CHAIRMAN: To clause 6, there

are amendments Nos. 2 to 5 but Mr.
Ramsingh Bhai is not here.

The question is:
“That clause 6 stand part of the
BilL"
The motion was adopted.
Clause 6 was added to the Bill,

SHRI DINEN BHATTACHARYYA:
4 hours have been allotted. Why are
you hurrying it up?
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MR CHAIRMAN To clause 7 there
are so many amendments in the name
of Mr Ramsmgh Bhai, but he 11 not
here

The question is

“That clause 7 stand part of the
mll

The motion was adopted

Clause 7 was added to the Bill
Clause 8 was added to the Bill

Clause 9—(Contracts etc in bad fauh
mav be cancelled or varied)

Amendment made

Page 7, line 1, for “and” substitute
“or™ (17)

(Shn L. N Mishra)

MR CHAIRMAN The question 1s

“That clause 9, as amended, stand
part of the Bill"

The motion was adopted

Clause 9, as amended was added 1o
the Bull.

Clauses 10 to 13 wer

added to
Bl

the

Clanse 14—(Debts incurred for the pur-
poses of Textde Undertaking to have
priority )

Amendment made
Page 8, lines 23 and 24—

for “obtained by an owner of a mck
textile undertaking from the
Central Government or State
Government™

substitute “advanced to a sick textile
undertaking by the Central
Government or a State Govern-
ment” (18)

(Shn L N Mishra)
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MR CHAIRMAN The question is*

“That clause 14, as amended, stand
part of the Ball.”

The motion was adopied

Clause 14, as amended, was added to
the Bill

Clauses 15 to 18 were added 1o the
Bill

The First Schedule

SHRI NATWARLAL PATEL T beg
to move

Page 12,—
after hne 48, add—

Kadi Durga Cotton “47 Kadi Durga

Mills Limited, (Kadi, ~ Cotton Mills Li-

Mahasana) * (1) mrted, Kadi, Dis
rict, Mahasana

SHRI DINEN BHATTACHARYYA'
Sir we want to speak on this

SHRI SHYAMNANDAN MISHRA
(Begusaras) Four hours have been
allotted for this Why should it be
rushed through?

MR CHAIRMAN What 1s the sense
of the House?

SOME HON MEMBERE It should
be taken up tomorrow

MR. CHAIRMAN I find that there is
no unamouty on this queshon We will
take 1t up tomorrow
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